
Crml. No.  148/2021. 

E FIR No. 000483/2020. 

PS Bh. Dairy. 

U/s 380/411 IPC. 

State VS Moinuddin S/o Salimuddin. 

 

27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

   Sh. Ravinder Gaur, Ld. LAC for applicant/ accused. 

   Reply received from IO. 

   Accused was arrested in a kalandara with stolen property of the present case.  

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that he has spent a substantial time in JC. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   The property was stolen on 20.09.2020 and already recovered on 21.11.2020.  Accused 

has spent a substantial time in JC and recovery  has also been made.  Besides chargesheet has also 

already been filed in the matter. Keeping in view the above and also the current pandemic situation 

wherein trial shall take longer than usual time to conclude, I see no purpose in keeping the accused 

in custody any more.  Thus, bail is granted to the accused Moinuddin S/o Salimuddin upon 

furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount subject to the 

following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 

 

  



Crml. No.  149/2021. 
E FIR No. 15287/2020.  

PS Bh. Dairy.  

U/s 379/411 IPC.  

State VS Vipin S/o Surender. 

 

27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application seeking status of the personal bond application moved on 

behalf of accused. 

Present: Ld. APP for State. 

 

   Perused.  

   Interim bail for 90 days under the HPC criteria has already been allowed by Ld. Duty 

MM on 27.05.2021 which order was further modified vide order dated 17.06.2021thereby waiving 

the requirement of surety with directions to supply copy of that order to Jail Suptt. concerned.  

It appears that the order has not been received by the Jail authorities. 

   Be that as it may, copy of the present order alongwith orders dated 27.05.2021 

and 17.06.2021 be sent afresh to Jail Suptt. concerned. 

   Application stands disposed off. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 

 

 

  



FIR No. 118/2019. 

PS Bh. Dairy. 

u/s 394/34 IPC. 

State VS Rohit @ Kunal S/o Surender Singh. 
27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 22.07.2021 

of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video conferencing. 

  

  Applications for surrender as well as for regular bail u/s 437 CrPC are taken up together. 
Present:  Ld. APP for State. 

  Accused Rohit @ Kunal produced via VC from CJ-04, Tihar Jail. 

  Sh. Satender Pal, ld. Counsel for accused. 

 

  Report was called from Jail Suptt. regarding the status of custody of the accused.  Same is received.  

Perused. 

  It is submitted that since the custody warrants of the accused in the present FIR were still pending 

(interim bail period having been expired), he was not released from jail.   

  Case file perused. Submissions heard. 

  Accused was granted interim bail for a period of 15 days vide order dated 21.08.2020 of Ld. ASJ 

with directions to surrender before the authorities after the expiry of such period.  Accused, however, failed to 

surrender in time.  He was later on arrested in another case in May’ 2021 and lodged in JC in Tihar.  Vide the present 

applications, it is requested that his surrender be accepted and he be then released on bail. 

  Upon being asked the reason for his failure to surrender on time, it is submitted that due to COVID 

times accused thought it best not to surrender and to stay at home. 

  This is hardly an explanation. 

  Accused flouted the interim bail conditions, which interim bail was granted to him only on 

humanitarian grounds to look after his mother.  There was no extension of this interim bail period nor accused 

sought one and was at large for a good period of approximately 8 months. 

  An unconditional apology has been tendered on behalf of the accused. 

  Although his surrender is accepted, for aforementioned reasons, the bail application is 

dismissed. 

   As accused is already in JC, he be taken into custody in the present case as well.  Jail Suptt. to do 

the needful. 

   Accused is remanded to JC for 14 days and be produced before Ld. Duty MM via VC on 

10.08.2021. 

   Both the applications stand disposed off accordingly. 

   Copy of this order be sent to Jail Suptt. concerned for compliance with directions to attach the 

copy with the custody warrants of the accused. 

   Copy of this order be also sent to IO/SHO concerned for information. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 

 



Crml. No.  152/2021. 

FIR No. 101/2017. 

PS Narela. 

U/s 392/411/34 IPC. 

State VS Chandan Kumar S/o Joginder Rai. 

 

27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Ms. Neelam Singh, ld. LAC for accused/ applicant. 

   

  Accused has already been granted bail vide order dated 28.06.2021 and his bail bonds 

have also already been accepted on 30.06.2021. 

  As such, the present application has become infructuous and is dismissed.  

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 

 

 

  



Crml. No.  150/2021. 

E FIR No. 000484/2020. 

PS Bh. Dairy. 

U/s 380/411 IPC. 

State VS Moinuddin S/o Salimuddin. 

 

27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 22.07.2021 

of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 
Present:  Ld. APP for State. 

  Sh. Ravinder Gaur, ld. LAC for applicant/ accused. 

  Reply received from IO. 

  The case of the prosecution is that on 20.09.2020, the mobile phones and some cash of the 

complainant were found stolen and on 21.11.2020, accused was arrested in a kalandara and one of the mobile phones 

was recovered from him. 

  Bail application of the accused is opposed on the grounds that he has other involvements as well 

and may again commit crime.   

  On inquiry, it is informed by the Naib Court that the chargesheet in the present matter has not been 

filed till date. 

  Heard.  Perused. 

  Accused is running in JC for last 8 months (approx.) and chargesheet has not been filed till date.  

As such, he has become entitled to statutory bail u/s 167 (2) CrPC.  In view thereof, bail is granted to the accused 

Moinuddin S/o Salimuddin upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like 

amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That accused shall not threaten or influence the witnesses in any manner;  

   4. That in case of change of residential address, accused shall intimate the court about the same. 

  Before parting, it is pertinent to note that the lackadaisical approach of the IO has impinged 

upon the liberty  of the accused.  No reasonable explanation has been advanced by him regarding the failure 

to file the chargesheet in time. Infact, he has not even bothered to inform about the same in his reply.  Let 

the conduct of the IO be brought into the notice of SHO concerned who shall take suitable action against the 

IO with further directions to file final report at the earliest. 

   Copy of this order be given dasti to Ld. LAC via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance. 
  Copy of the order be also uploaded on District Courts website. 

   

    

(Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 

  



Crml. No.  151/2021. 

FIR No. 336/2021. 

PS Bh. Dairy. 

U/s 323/341/324/307 IPC. 

State VS Salim @ Imran S/o Abdul. 

 

27.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is the second bail application moved on behalf of the accused. 

Present: Ld. APP for State. 

  Sh. Shailender Mishra, Ld. Counsel for the accused/ applicant. 

   Reply received from IO. 

   The case of the prosecution is that on 10.06.2021, accused stabbed the complainant 

and his brother on the chest causing grievous injuries.  He was on the run ever since and could finally 

be arrested after a week.  It is stated that he is a designated ‘bad character’ of the area and therefore, 

bail should not be granted to him.  It is further submitted that during the course of investigation, 

Section 307 IPC has also been added. 

   On the other hand, ld. Counsel for accused has pressed for bail citing false implication 

and that he is in JC since 18.06.2021. 

   Heard. Record perused.  

   The allegations against the accused are serious in nature and he has been specifically 

named in the FIR.  His first bail application has already been dismissed by this Court on 13.07.2021.  

No material change in the circumstances has been shown.  Besides Section 307 IPC has also now 

been added against the accused.  Thus, keeping in view the gravity of the offence as well as the 

principles laid down by the Apex Court in case titled ‘Prahlad Singh Bhati v NCT of Delhi & Anr’ 

decided on 23.03.2001 in Appeal (Crl) 324/2001, I do not deem it appropriate to grant bail to the 

accused and as such, the present application stands dismissed. 

   Copy of this order be given dasti to Ld. counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                27.07.2021 
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